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.J..b,t1·(fcl of the P"oceedblDs of lite Ootmc U' of tke Governor G cnernZ of Lzdia, 
a88efnbledfol~ Ute tJUl'pOSC of "aa";'/JD Latcs and Regulatiolz8 ""dor the 
proV~OtJ8 of tlte .LI.cl of Parliament 24 ~ 25 ric., cap. G7 • 

• ·The Council met nt ,Viecregnl Lodge, Simla, on Wednesday, the 10th June, 
1885. 

PRESENT: 

His Excellency tllO Viceroy nnd Governor Geneml of India, K.P., G.O.B., 
G.C.H.G., G.Y.S.I., a.H.I.E., P.C., pt·esiding. 

His Honour. the Lieutenant-Governor of tbe Punjab, LL.D.~ It.C.S.I., C.I.II. 
His Excellency the Commander-in-Chief, G.C.D., C.I.E. 
Lieutenant-General the Hon'ule T. F. Wilson, C.D., C.I.E. 
The lIon'bIe O. P. lIbert, C.I.E. 
The IIon'blo Sir S. O. Dayley, X.C.S.I., C.I.E. 
'I'he Hon'bIc T. O. Hope, C.S.I., C.I.E. 
The Bon'hle Sir A. Colvin, X.C.H.G., C.I.B. 

REGISTRATION ACT, 1877, AMENDMENT BILL. 

The Hon'blo Mn.. ILDEnT introduced the Dill to amend the Registration 
Act, 1877, and moved that it be referred to n. Select Oommittee consisting of 
the Bon'ble Sir S. Dayley, Mr. Hunter and the Mover. 

The Motion was put and agreed to. 

The Hon'ble Mn.. ILDEnT also moved thllt the Bill and Statement of 
Objects and Rensons be published in tho loco.! offioinl Gazettes in English, and 
in such other b.nguages ns the Loco.l,Govemments think fit. 

Tho'Motio:n was put and Ilgreed to. 

DURMA COURTS DILL. 

The IIon'ble Mn. ILDERT also introduced the Dill to amend the Durma 
Courts Act, 1875, and section 8GO of tho Code of Civil Procedure, and moved 
that it be referred to 0. Select Committeo consisting of the Hon'ble Sir S. Daylcy 
and the Mover, with instructions to report in one month. Ho said that bo had 
suggested thnt tho Oommitteo be instructed to report in a month because he 
understood that the Chief Commissioner was anxious thot the measure should 
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.. bo brought into oporlltion as speedily as possiblo, and, unless somo n tr ~t on 

of this kind ,vna given, the Oommittee ~o ld not, under· the standing rulcs, 

report beforo. tho expiration of three months" 

The Motion WDB put nnd n.~reed to. 

The lIon'ble MR. lLDERT nlso moved thnt the Bill and Statement of ObjectS" 

and Reasons be published in the lJl'itis7. Bflrma Gazette in English, nndin such 
other languages as the Locn.l Administration thinks fit. 

Tho Motion wo.s put and agreed to. 

ounll ESTATES ACT, 1809, AlfENDYENT BILL. 

The non'blc SIr. STEUA.RT DAYliEY movcd tllnt tho Bill to amend theOudh 

Estntes Act, 1869, bo tnken iuto consiclemti9D. ,lIe said :-, 

Ie This 13m was introduced into the ,Council by my 'bon'ble' fr end~r~ 
Quinton in October last, nnd it is owing to his nbsenco that it has devolved upon 
me to proceed with it now. 

"It will b~ in the recollection of the Oouncil thnt the grounds for making 
tllis altern.tion wero 'explnined by Mr. Quinton at t ~ time..They were 
thllt under the. Oudh Est..'\tes Act the tllluqdnrs 4n.ve the power to mnke 
bequests of their estntea under ccrtain conditions by will when duly 
executed and registered. But the Registra.tion Act provides two different 
processes. It provi<les for registration, whieh involves a copy of the document 
being kept, nnd nlso of its being kept open for inspection; and it provides 
for the simple deposit of a will in D. senled cover. :Many of the Olldh tn.luqdairs 
wete nd~r tIlO impression, that deppsiting a will in a senled cover wns 
sufficient, nnd in a ccrtain number of instnnces action has been taken on wills 
so deposited. and the propcrty lUIS passed accordingly into otller bnnds; but in 
1882 a case C!lme beforo the Juuiuinl Commissioner in which it was decided 
tho:t tho depositing of 110 will was not, within the menning of the law. duly· register-
ing n. will, 'Ille cnse went up to the Privy Oouncil on appeal, and the decision 
oftho Judicinl Commissioner on tlie point WD.S Upl1Cld, so'that there can be no 
'doubt ns to· how the law stands. The Lieutenant-Governor, Sir Alfred Lyall, 
pointed out to us tho grent incon"V:.enieneo likely to nrise from this decision, no~ 
only in regard to tho PDst, bccuuse 110 certain number of propertics had nIrcndy· 
changed hands, but also in rcgnrll to the future, because the taluqdnrs wou.ld have 
to givo llUblicity to their wills beforehand, 'the result of ,,'hich "Would be to 
diminish tho value amI utility of theil' power of bequest; and it wns in accordance 
with Sir Alfred IJyaWs views that this legislation '"1l8 undertaken. It will be 
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seen that tho la.w providos praotioolly that .'wills so depositoo shall bo doomed to 
be duly registered, and that it operates o.bsolutely in roga.rd to the futuro 

and with certain limitations in regard to tho past. Those limitntioDS. as they 
stood nt~~ Dill as introduced, were that the law sbould not interfere with 
any d~ passed o~ any suit instituted before tho introduction or tho Dill . 
• : "The Dill" WnB sent to the Locnl Government. nnd by them 'W1lS reforred 
to the Taluqd6.rs Association of OueIll; and it is in accordance witb tho wishes 
of the Assoeiation and the Lieutcn:mt-Oovemor that tllO first Motion for 
amendment llhich sta.nds in my nama is proposed. 

"That Motion merely alters the limitation to this effect. t11o.t, instea.d of 
slI.ving decrees passed beforo tllO introduction of this Dill. "'0 sllve all 
decrees passed bOforo tho passing of tllis Act. Tho Dill initn prosent shopo 
bas tho approval of the Lieutenant-Governor and the taluqdul's. 'who are tho 

persons prineipnllyconcerncd. 

U 'fhe seeond Motion for amendment whieh stll11(l8 in my n:'l.mc hilS for its 
'. o~ eet merely to make tho meaning of t,he cl3.usO clearer." 

The :Motion WIlS put ILnd agree;} to. 

The RoIi'bIo SIll. SrEUA..llT D.'-.YLEY n~ o moved thll.t in scotian 2 (a), for the 
words cr twenty-thirJ day of October, lSS.IJ, ,. tho woraa " p!lssing of this Aet II 
be substituted. 

Tho Motion WIlS put and agree(l to. 

The Hon'blo SIll. STEUA,llT DAYLEY also moved tll.'I.t in section 2 (b). after 
tho word cc is " tho words CI at tho time of tho p.lSsing of this Aet" bo inserted. 

Tho 'Motion WIlS put and ngreod to. 

The Hon'blo Sm. ~ . r D.~ L  also moved th:l.t the Dill, as amcndoll. 
be passed. 

The Motion WIlS put and agreed to. 

SUNDRY BILLS. 

The IIon'blo lIIR. II,TIEnT lno"cll that tho IIon'blo Sir S. lhyJC'y nllrl tho 
IIon'blo Mr.lluntcr 1)0 added to tho Sclcet Committec on the IHll to amend 
and defino the ~ l of 'l'cstamcnla.ry noel Intestate ~ on to Khojti:J. 

Tho Motion was put nneI agreed to. 

• 
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The Hon'hle Yn.. ILDERT also movcd that the Hon'ble Sir S. Dayley be 
added to the Select Oommittee on the Dill to a?Uend section 265 of the Indian 
OontrAct Act, 1872. 

The Motion was put and agreed to. 

The Oouncil adjourned to edn d~  the 24th June, 1885. 

SlllLA; ) 

ne 19th J'une, 1880. j 

• 1' 

D. FITZPATRIOK, 

Secretary eo the GOf1emmen' oj India., 
Legi.1GtifJe Department . 

Oo...t. C. Do Pn.. Slmla.-No. us L. D.-19-G.BG.-816. 




